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U TS ST &7 et 9

GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

T, AGFT T ITIHT ATAS FAATT
CIEEE
faeett, 13 SeTs, 2026

¥. F.9(11)/2013/F&S/Admn./NFSA/605-635 —TSIT @Ter FXaAT ATAIH, 2013 =T &T=T 10 %
T q15T &7 40 it ITETT (1) FET T&T ARRAT T TANT Fd gT JAT (&A1 02 FEadt, 2026 Fr faweft
TSI § SATIAAT HEAT SG-DL-E-06022026-269896 FTIT ST fawe(t @rer qear 3w, 2026 § a7t
LT FTd U, AT TSTLTAT &7 [aeet o6 ST (AT T HLATe Fd 5, FTATd:

1. |fEr T K TR

(i) = et et @rer geaT Faw (Fee), 2026 F2T ST
(ii) & F=w QTTerehi Tt § 319 Wehtere <t fafer & wrareft g
2. W 3 § demew

Taeett |rer graaT 9w, 2026 F F=m 3 % 37 Fam-(1) # Mt seat s sismi—

5390 DG/2026 (1)
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“ag qiaTe et arftes ariarier s 1.20 @@ ®94aF g, Sve ITIiiewdr arer afare Joft § orfae
o ST % e e AT ST
% T 9 Ao wiaeataa BT o, starq—

“Ig IRET et ATt aTRara o 2.50 91" €99 TF 8, Sve TTAHHRdT arer Iare Joit § orftae
f3 St 3 ForT o T ST

T LT & feeett & SYLr=aqTe
TSN TAT I AT 9,
LT I, ATk q&F Ai=a- dg -3

DEPARTMENT OF FOOD, SUPPLIES & CONSUMER AFFAIRS
NOTIFICATION

Delhi, the 13th July, 2026

No. F.9(11)/2013/F&S/Admn./NFSA/605-635.— In exercise of the powers conferred by sub-
section (1) of Section 40 read with Section 10 of the National Food Security Act, 2013, and in partial
modification of the Delhi Food Security Rules, 2026, published in the Delhi Gazette vide notification No:
SG-DL-E-06022026-269896 dated 02"February, 2026, the Lieutenant Governor of the National Capital
Territory of Delhi is pleased to make the following amendment in the Delhi Food Security Rules, 2026,
namely:

1. Short title and commencement

(1) These rules may be called the Delhi Food Security (Amendment) Rules, 2026.
(i) It shall come into force from the date of its publication in the Official Gazette.

2. Amendment in Rule 3

In the Delhi Food Security Rules, 2026, in Rule 3, sub-rule (1), for the words and figures:

“The households having annual family income upto Rs.1.20 lakh will be considered as eligible households
for inclusion in the Priority Household category.”

the following shall be substituted, namely:

“The households having annual family income upto Rs.2.50 lakh will be considered as eligible households
for inclusion in the Priority Household category.”

By Order and in the Name of Lt. Governor
of National Capital Territory of Delhi,

PRASHANT GOYAL, Addl. Chief Secy.-cum-Commissioner
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